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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
NEW DELHI, PRINCIPAL BENCH NEW DELHI

Excise Appeal No.32 of 2007-SM (BR)

[Arising out of Order-in-Original No.IV(l6)107/Tech/DL-IV/O6/6814
dated 18.10.2006 passed by the Commissioner of Central Excise,
Faridabad]

Date of Hearing/ Decision:24.09.2009
For approval and signature:

Hon'ble Mr. P.K. Das, Member (Judicial)

1. Whether Press Reporters may be allowed to see
CESTAT (Procedure) Rules, 1982.

2. Whether it should be released under Rule 27 of the )
CESTAT (Procedure) Rules, 1982 for publication N

in any authoritative report or not?

3. Whether Their Lordships wish to see the fair copy

of the Order?
4. Whether Order is to be circulated to tﬁ’é»Departmental : R -
authorities? >/ ) '
M’s. Oswal Electricals ...Appellants
(Rep. by Shri T.R.Rastogi, Advocate)
Vs.
CCE, Faridabad ...Respondent

‘(Rep. by Shri S.R. Meena, SDR)

CORAM: Hon’ble Mr. P.K. Das, Member (Judicial)
/] 209
\/« rod  omerno. 128 4. / 27 Dated:24.09.2009

i

Per P.K. Das:

Ld. Advocate on behalf of the appellant submits that the issue

involved in this case is recovery of interest under Section 11 AB of the
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Central Excise Act, 1944 on payment of differeritial duty on the basis of
supplementary invoices. He fairly submits that;} the Hon’ble Supreme
Court in the case of CCE, Pune Vs.SKF India Lfd. reported in 2009 (93)
RLT 237 (SC) held against the assessee. In view of that decision of the
Hon’ble Supreme Court, the demand of interest is upheld. Hence, the

appeal filed by the appellant is rejected.

Order dictated & pronounced in open court on 24.09.2009.

(PXK.Das)
Member (Judicial)

Ckp.




